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of any dictation, After all, these
schemes go to the REC for sanctioning
the schemes and it is for the Electri~
city Board to immediately commence
the work,
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MR. SPEAKER: It does not arise.
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MR. SPEAKER: It is not a ques-
tion it iz a good suggestion.

Vacancies of High Court Judges In
Gujarat

*851, SHR] CHHITUBHA] GAMIT:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to state:

(a) whether it is a fact that vacan-
cies of High Court Judges in Gujarat
are not being filled up in spite of the
proposals received from the Gujarat
High Court; and

(b) i so, the reasons and the time
by which a decision is likely to be
taken in this matter?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
-SHANTI BHUSHAN): (a) and (b).
Proposals to fill up some of the vacan-
cieg have been received from the State
authorities. The praposais are at an
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advanced stage of processing and it
is expecteq that the appointments will
be notified very soon.
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SHRI C. VENUGOPAL: T would

- like to know from the hon, Minister

whether the High Court Judges were
appointed only from the panel gent
by the State Government or the
judges were appointed even though
their names were not in the panel.

MR. SPEAKER: That_ does not arise.

PROF, P. G. MAVALANKAR: Mr.
Speaker, 8ir, I do not know whe-~
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ther you have heard the entire answer
given by the hon. Law Minister, be-
cause the convention is, the rule is
‘that we cannot say here on the Floor
- of this House anything which will
reflect on the judiciary, the judges,
and therefore, 1 feel gomewhat handi-
capped, but still I respect that con-
vention anqg ask this question, The
hon. Minister, in his reply to the
supplementary, has said that as many
as 8 vacanncies were there beginning
from 1975 and it was only in Novem-
ber, 1978 that for the first time the
Gujarat Chief Justice gent the pro-
posal for filling up vacancies. I would
like to know, when so many vacancies
are there, whether there is an stan-
dard procedure laid down as to how
much time is required for the Chief
Justice to send the propousals to the

Government for fllling up those
vacancies; and secondly, how much
time normally the Government

takes in filling up these vacancies.
Otherwise, as was pointed out by Mr.
Gamit, thousands of cases remain
pending. And it ig all right to say
that lawyers cannot go from one
place to another. We may have more
lawyers, but we cannot have more
people wanting to have justice going
from one year to another year and
dying without justice. That is the
main aspect,

SHR]I SHANTI BHUSHAN: As 1
said, there was a time at which the
Chief Justice of the High Court was
of that view that all vacancies need
not be filled up. But I had a further
discussion with him and 1 explained
to him that some procedure must be
found by which lawyers would be
available, because lawyers must
engage junior lawyers or the clients
must be told to engage other lawyers,
but the lawyers must arrange their
work, because litigants cannot be
allowed to suffer only because some
senior lawyers are monopolising the
work and therefore they are not able
to attend to many courts. And it there
@re arrears, then in that case, all the
vacancies should be filled up, And
that is why, I said, the Chiet Justice

VAISAKHA 4, 1901 (SAKA)

Oral Answers 26

of the High Court, thereafter made
the proposal and on 30th November,
1978, the proposal wag received from
the state authority, but it was not com-
plete in all respects, because we re-
quire a lot of information about
various things. They are laid down.
If a member of the Bar is suggested,
then we ask what has been his in-
come, gross income, net income for the
last three years, ete.

(Interruptions)

AN HON, MEMBRR: That is
absolutely irrelevant. That is totally
irrelevant.

(Interruptions)

SHRI VASANT SATHE: What is
this? That is how the people are being
promoted as High Court Judges.

SHRI SHANTI BHUSHAN: In
January, 1979 all ths information was
available and the proposals became
ripe.

(Interruptions)

Once the proposal received from the
State authorities have become ripe,
namely, it is complete in all respects
then action can be taken. So long
as the proposal is not complete in all
respects and all the information
which is requireq for making a refe-
rence to the Chief Justice of India is
not available, till then the opinion of
the Chief Justice of India cannot be
obtained, Towards the end of Janu-
ary all thisz information wag complete.
Thereafter some time js required in
the office also to prepare a summary,
ete,, for making = proper reference,
Thereafter the views of the Chief
Justice of India have been ohtained
and as I said all the formalities have
now been completed and decision has
been taken to make flve gppointments

- and only..

PROF. p. G. MAVALANKAR: Mr.
Speaker, what is this? He is wnot

replying to my question.
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SHRI SHANT; BHUSHAN: I am
coming to that.

) MR. SPEAKER: He is still reply-
ing, :

SHRI SHANTI BHUSHAN: There
is a standarq procedure laid down
that three to six months before a
vacancy is due to warise proposal has
to be made. There are some vacancies
which are known that they are
going to arise on such and such a date,
Sometimes vacancies may arise on
account of either elevation of a judge
to the Supreme Court or somebody
dying or somebody resigning and so
on. In that case within a month of
occurrence of the vacancy, the Chief
Justice is required to initiate the pro-
posal. Otherwise where the wvacancy
can be anticipated, three to six inonths
before vacancy arises he has to make
the proposal. In fact, we have started
now a new innovation for the first
time. After thi; Government took
office, the Law Ministry takes now an
initiative anq keeps on reminding,
keeps a track as to where the matter
is pending. 71t keeps on reminding
either the Chief Justice or the Chief
Minister, etc. to expedite matters, so
that the appointments can be made.
Committee for Revision of Electoral
Rolis

*853. SHR] CHATURBHUJ. will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is proposed to set up
a committee for intensive revision of
electoral rolls as also for recommend-
ing structural organisation: and

(b) if so, the details in regard to the

composition and the terms of reference
of the committee?

THE MINISTER OF LAW. JUS-

TICE AND COMPANY AFFAIRS -

(SHR; SHANTI HUSHAN): (a) and
(b). The ZElection Commission has
constituteg a Committee consisting of
the following officials to study in
depth the existing set-up of election
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machinery in various States. and
Union territories, at different levels
i.e. State, District, Taluk/Tehsil/Block
and to recommend a mode] set-up of
the election machinery for each such
leveli—

Chairman
1. Shri R. Sampathkumaran,
Chiet Electoral Officer. Karna-
taka.
Members

2. Shri R. K. Pandey, Chief Elec-
toral Officer, Madhya Pradesh,

3. Shri J. N. Bhattacharjya, Chief
Electora] Officer, Tripura.

4. Shri H. S. Dubey, Chief Elee-
toral Officer, Himacha] Pra-
desh.

5. Shri S. N. Sinha, Joint Chief
Electoral Officer, Bihar,

6. Shri G. C. Upreti, Joint Chief
Electorai Officer, Uttar Pra-
desh.

Member-Secretary

7. Shri K. Ganesan, Under Secre-
tary (Legal) Election Com-
mission of India, .

The Committee may associate any
other officer if they think if necessary
so to do in the interest of the work
of the Committee. The terms of
reference of the Committee are:—

(1) To study in gepth the exist-
ing set-up of election machi-
nery in various States and
Union territories at different
levelg to deal with—

(a) Preparation and revision of
electoral rolls;

{b) Conduct of elections; and
(¢) Matters incidental thereto.

(2) To make recommendations in
_regard to a mode] set-up of
the election machinery at
various levels . in the States/
Union territories,





